11 of 1912,

ACT No. VI or 1942.

[PAsSED BY THE INDIAN LEGISLATURE.]

(Received the assent of the Governor Gemeral on the
) Ind March, 1942.)

An Act to provide for the incorporation, regalation and
winding up of co-operative societies with objects not
confined to one province.

JTHEREAS it is expedient to provide for theincorpo-
ration, regulation and winding up of co-operative

societies with objects not confined to one province ;
It is hereby enacted as follows :— '

1. (I) This Act may be called the Multi-unit Co- snort titte,

operative Societies Act, 1942, ?.%%‘ii‘&%&%.
(2) It extends to the whole of British India.

(3) It applies to all co-operative societies with objects
not confined to one province incorporated before the
commencement of this Act under the Co-operative
Societies Act, 1912, or under any Act relating to co-
operative societies in force in any province, and to all
co-operative societies with objects not confined to one
province to be incorporated after the commencement
of this Act. ]

2. (I) A co-operative society to which this Act Co-operative
applies which has been registered in any province under j%iei% %o,
the law relating to co-operative societies in force in appites
that province shall be deemed in any other province to befors red
which its objects extend to be duly registered in that pmretSis
other province under the law there in force relating to Act.
co-operative societies, but shall, save as provided in

sub-sections (2) and (3), be subject for all the purposes

of registration, control and dissolution to. the law relating

to co-operative societies in force for the time being in
the province in which it is actually registered.

" (2) Where any such co-operative society has estab-
lished before the commencement of this Act or estab-
lishes after the commencement of this Act a branch or
place of business in a province other than that in which
it is actually registered, it shall, within six months from
the commencement of this Act or the date of establish-
ment of the branch or place of business, as the case
may be, furnish to the Registrar of Co-operative Societies,
of the province in which such branch or place of business
is situated a copy of its registered by-laws, and shall at
any time it is required to do so by the said Registrar
submit any returns and supply any information which
the said Registrar might require to be submitted or
supplied to him by a co-operative society actually regis-
tered in that province. ) '

(3) The
1
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(3) The Registrar of Co-operative Societies of the
province in which a, branch or place of business such as
ig referred to in sub-gection (2) is situated may exercise
in respect of that branch or place of business any powers
of audit and of inspection which he might exercise in v
respect of a co-operative society actually registered in
the province.

R N

Co-operative 3. (I) A society which might, if its objects were con-
which this ¢t fined to one provinte, be registered as a co-operative

gggl’igf:red ~ society in any province under the law relating to
after co-operative societies in force in that province, shall,
oot ot ttas ~ notwithstanding that its objects are not confined to the
Aot province in whick its principal place of business is to be

situated, be deemed for the purposes of registration as a
co-operative society to be situated wholly in that pro-
vince, and may be registered by thé Registrar of
- Co-eperative Societies of that province in accordance
with the law relating to co-operative societies for the
time being in force in that province, and if so registered
shall be deemed in any other province to ‘which its
objects extend to be duly registered in that other pro-
vince under the law there in force relating to co-operative
gocieties bt shall, save as provided in sub-sections (2)
and (3), be gubject for all the purposes of registration,
control and dissolution to the law relating to eo-opera-
tive societies in force for the time being in the province.
in which it is actually registered.

.(2) Where any such co-operative society establishes
a branch or place of business in a province other than
that in which it is actually registered, it shall within six
months from the date of establishment of the branch
-or place of business furnish to the Registrar of Co-opera-
tive Societies of the province in which such -branch or
place of business is situated a copy of its registered by-
laws, and shall at any time it is required to do so by the
said Registrar submit any returns and supply any infor-
_mation which the said Registrar might require to be
submitted or supplied to him by a co-operative society
actually registered in that province.

(8) The Registrar of Co-operative Societies of the-
province in which a branch or place of business such as:
is referred to inF'sub-section (2) is situated may exercise
in respect of that branch or place of business any powers
of audit and of inspection which he might exercise in
_respect of a co-operative society actually registered in

" that province. .
Appolntment 4. (I) The Central Government may, if it thinks fit,

gnd powors of o y0int a Central Registrar of Co-operative Societies.

gfﬂ;ﬁi‘;&?ﬁ (2) The Central Registrar of Co-operative Societi.es, ~
Bocletles, if appol‘%ted, shall exercise in respect of any co-operative

soclety to which this Act applies, to the exclusion of

Provincial

5 2




oF 1942.]  Multi-unit Co-operative Societies.  °

Provincial Registrars, the powers and functions exercis-
able by the Rogistrar of Co-operative Societies of the
provinece in which such society is actually registered.

5. If any co-operative society fails to furnish the Penalty for
information which it is required to furnish by or under Carnish
sub-section (2) of section 2 or sub-section (2) of section 3, i’;g‘:{i’fe"}iﬂgg‘der
or to submit any return required to be submitted under this Act.
either of those sub-sections, the society, and any officer
or member of the society responsible for the failure,
shall each be liable to fine which may extend to fifty
rupees, and the registration of the society may, at the
discretion of the Registrar of Co-operative Societies
of the province in which the society is actually regis-
tered, be cancelled.

6. The Central Govérnment may, by notification in Poweror -
the official Gazette, make rules for carrying into effect Gatral

- ) Government,
the provisions of this Act. to make rules,
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